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CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH
KOLKATA
OA. 350/01354/2015 ‘ @ Date of Order: 23.09.2015.
Present ~:Hon’ble Ms. Bidisha Banerjee, Judicial Member

Hon'ble Mr. R. Bandyopadhyay, Administrative Member

Kartik Ch. amanta
Vs.
Uruon of India & Ors ( Northern Rly.)

For the Applicant . Mr. SK Roy Karmakar, Coonsel |

For the Respondents ‘None L

e R D E R (Oral)
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Per Ms. Bidisha Banerjee, JM:;

2.

. may deem fit and proper .

The applicant has been filed this QA seeking the following reliefs:

‘8(l) The respondent be d:rected to pay the arrear pension as due and payable
together with marketable interegt by considering the representations of the
applicant dated 13.5.2015 and 27.6.2015 and by directing the Railway Authorities
to implement the office Memorcg)ndum number 4/30/2010 P & PW (D) dated
11.7.2013 and 28.10.2013 for revrsmn of the pension of the applicant with effect
from 01.01.2006. a o

() To pass an order/direction upon the respondent authority to consider
the representation of the applican¢ dated May 13, 2015 & June 27, 2015 being
Annexure A 10 to this app!lcat|on '

(It To pass any other further order or orders direction or directions as to
this Hon'ble Tribunal may deem fit and proper.

(IV) Therecords be dlrected ta produce for proper adjudrca ion of the instant
proceedings.

)

(V') Any other appropnate order or orders be passed as to your Lordships

L.
_ QU . . i

The applicant 'has sought for payment of unpaid refirement dues as also 1/3"

commuted pension in terms of Railway Board's Circular dated 31.07.2013. He made

representaiion before the Divisional Railway Manager, Northern Railways .dated

27.06.2015, which is pending for disp,osa[j In the said rep'regs'entation the applicant has

g‘iven the details of dues as he hasoolaim‘éd to be en_tit'led to. .
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3. | In such view of the rr:atter, WithSut éxpressing a'n‘yi; opinion on its merits we
dispose of the OA with a direction upon the said authoﬁjt_y i.e. Divisional Railway
Malinagér, Northern ‘Railway or any other .competént_au‘t'lfrllority to dispose of the

applicant's representation with'a personal hearing to the app':!'icaht, if required, within a

period of 3 months from the date of cdrﬁmdnibatio'n of this order. In case the applicant is

.

W

' found entitled to any relief as he has.claimed, the same shall be given within a further
4 o : 4
period of one month.

4. OA isAacr;ordineg disposed of. No costs.
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